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1 4-9-905 Adnit.Issue notice to the respondents,
Counter shgll be filed within four weeks. %7\ ||,“., b
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2 |2¢.3.9 Heard both the legrned counsels. Yeate) M
According to Respondents' counsel, the PQ’j ‘/%
relief prayed for hes alreddy been granted., e
adnd therefore, recording this fiace the case TUV p\Q,’Erﬁ\ﬁ‘rﬂM
may be disposed of. Shri G« .R.0rz,leamned
counsel for the applicant mékes @ similer C §
submission thet in view of the submission u‘L
mede by the Respondents' counsel that the by - j\y
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relief has been grénted the petition mdy T s
be disposed. i Q)68 9V
In view of this admitted position, | p, \y
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the petition does not survive a&nd the same

is disposeg of. ' %/

In view of the gisposal of the

Origimal Application M« .256/95 is alsO 1\@7 ﬁgww
disposed of accordingly. - ;
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